&
"i IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDER ABAD BENCH
AT HYDER BBAD

ORIGINAL APPLICATION ND.1749/97

Between :-

T.N.Ganesan

.s. Applicant
And

1. The General Manager,
S.C.Railway,Sec'bad.

2. ThaChief Personnel Officer,
5.C.Railyay, 3ec'bad.

3. The Chief Commercial Superintendent,
§.C.Railuay, Sec'bad.

4, The Sr.Divigsicnal Personnel Officer,
$.C.Railway, Guntakal Uivision,
Guntakal, Ananthapur District.

S. The Divisional Railway Manager,
5.C.Railway, Guntakal Divisien,
Guntskal, Ananthapur District.

e s Re_spondent 8

Counsel for the Applicant : Shri S.Ramakrishna Rao

Counsel for the Respondents : Shri J.R.Copast Rao ,SC for Rlys

CORAM:

THE HON'BLE SHRI R.RANGARAJAN : MEMBER  (A)

(Order per Hgn'ble Shri R.Rangarajan, Member (A) ).

®_/ } R




.

-t
for T

; - : (Order per Hon'ble Shri R.Rangarajan, Member (A) ).
‘ L
Heard Spi S.Ramakr ishna Rao, counsel for the appliqpnt
and Mrs.Shakti for Sri J.R.Gopal Rao, standing counsel for the

raspondents.

2. - The applicant in this 0.A. wag engagsd as a Catering
Cleaner in the V.R.R.Raichur in South Central Railuay throuph a -’

: ! ,
contractor with effect from 1-1f198?; It is stated that ha%uas
continued as such till 22-4-91 when he was wetrenched by the aﬁtho-
rities. It was however added after that the applicant ués @ngaged

" Casual '

‘intermitently as/Cleansr and énd when the need arose. The appli=

cant relying on the judgement of the Supreme Court reportad in
. :

AIR 1991 SC 26 (Catering Cleaners of 5outherq Rai lway Vs. dhief
Commercial Superintendent, Southern Railways) aRe submits ;hét he
is entitled Por <sngagement as a Catgriﬁg Cleansr and éh;rqaftar
regularisation dﬁ'his sarvices. He also relied on-the decision
rendered in Writ Petition No.19 & 498/66 and WP No.37/87 bji@he
Hon'ble Supreme Court. The applicant Fur#her submits that!nné
Sri H.Narasimﬁulu, who wss initially engaged after the applicant
ués also absorbed. The applicant furthar states that in t he Raichur
Division evan :those uhéi;;gaged in 1989 as Coﬁtract Clennegs had
been absorbed;in Railway Services but the applicant ié den%ed of
such absorption. lhe spplicant has submitted a,repraSEntaéion

dt.27-12-1996 addressed to Réapondent No.4 for considering his ,

cass in the light of the Supremes Court judgement for his absorption

on regular hasis as par-ﬁip sqﬁiority taking the date of his initial
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engagement by the contractor for fixing his sgniority. .

3. This OA is‘filed praying for a direction to t he resQun-
dents to engage anﬁ continue tha'abplicant as catering cleaﬁar
and absorb him ag departmental employsae duiy rsgular;sing him in
sarvice with all consequential benefits that are available to
reqular employees and if there are no vacancies, the applic%ntﬁay

be continued as Catering Staff in a temporary status till a:uacancy

erises Por his regularisation as laid doun by t he Supreme Court,

4 The learned counsel for the respondents submit that ‘she
will file a reply shortly and prayedfor time. 'But the learnad
counsel for the applicant submits that the applicant is without

job for a long time and hence his case may be dispossd of direct-

|

ing the respondents to dispose of his rspresentation dt.27-12-96
i

as t he authorities may re=consider his case.'.He further added

that incase the representation is rejected, he will approach this

“Tribunal ggFThallenging that re jection order.

Se In viay of the doove, the 0.A. is disposed of directing the

| | amd Mladle :

respondent No.4 to give a propEﬂifeply to the representation
dt.27-12-96 considerihg all the contentions raised in his represen=
tationes wll as in this 0.A. within a period of tuo.monthsifram the

date of receipt of a copy of this order.
Be U.A:'is ordered accordingly. WNo costs.

(R.RANGARAJAN) . !
Member (A) I g j
Dated:6th April, 1998, - (3ﬁ4apf/ |

Digrated in Ggen Court.
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Copy to:’

s

# The Gensral Manager, Sguth Central Rziluay,

Sputh Central Railway, Secunderabad?

Yhe Chief Personnel OPficer, South Central Railuay,
Secundesrabad, .

v The Chief Commercial Supsrintendent,

South Central Railway, Secunderabad,}

: The Senior Divisional Personnel Officer,

South Central Railway, Guntakal Dlvxslon,'
Guntakal, Apanthapur Nistrict)

i The Divi sional Railway Manager, South Central Railvay,

Guntakal Division, Guntakal,Ananthapur Division.

' Ore copy to Mr.5.Ramakrishna Rao,Advogate,CAT,Hydsrabady

One copy to Mr.J.R.Gopal Rag,Add1.C65C,CAT, Hyderata di

W One copyto DJR(A),CAT,Hyderabad ¢

- One duplicate copy.
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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERA BAD BENCH «HYDERABAD

. o | : ’
THE HON'BLE SHRI R.AANGARAIJAN : M{A)

AND - |

THE HON'BLE éHax B.S5.JA1 PARAMESHUAR

1 M ()

DATED | \3*‘\*%’ J B

BROER/JUDGMENT

M.A/R.A/C.PUND.

0.ALND. |qu$?(?:}ﬁ -

ADMETTED A D INTERIM D IRECTIONS
18SUED Lo

ALLJED

 DiSPOSED OF WITH DIRECTICNS
ONSMISSED :
DISMNSSED AS WITHDRAWN
DISMISHED FOR DEFAULT
ORDERED/REJECTED

ND ORDER AR T0 COSTS |
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